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IN,THE CENTRAL ADMINISTRATIVE TRIENA
L ICIEAL BeNH TNE % ROfAfE TRIBUNAL

Fegn.No.OA 2775/1991 Date of decision;1l.01,1993,

Shii Frem Narain sharma eesfpplicant
Vs,

Director General, Telecommunication «essfiespondents

New Delhi & Qthers

{

For the Applicant ceodiis. Rani |
Chhabra, Go

For the Respondents seeShri K.Ce Si
: Counsel

Shri D.K,
Srivastava,
* Section
Supervisor o
behalf of th
respondents

- CORAM
THe HON'*BL: M. PL.K. KARTHA, ViCc CW\IRMAN(J)

THE HON'BLc MR. BoNe DHOUNDIYAL, ADMIN1STRATIVE Mc MBER

le Ahether Reporters of locd papers may be allowed to
see the Juagment? ‘}'L’)

le To be referied to the Keporters or not? AD

a | JUDGMENT (ORAL)

(of the Bench delivered by Hon*ble Shri p.K, Kartha,
Vice Chairman(J))

The representative of the respondents states that the

Departmental Enquiry initiated against the applicant has been _
dropped by order dated 19,10.1992, He has produced a copy of

the same along with an Mp in the court today. The Mp filed by

him be taken on record, As the Depertmental Enguiry has been

dropped against the applicant, the lespondents shall relegse

Lthe pension and the other retiement benefits

VAN

to the applicant




expeditiously znd prefeiably within a period of thiee months
from today's date., The application is disposed of accordingly.
There will be no order as to costs,
Let a copy of this order be given to both pérties

immediately.
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